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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

O.A. NO.3080 OF 200|

New Delhi, this the 10th day of July 2002

HON'BLE 3MT- LAKSHNI SWAMINATHAN, VICE CHAIRMAN (J)
HON'BLE SHRI M.P. SINGH, HEMBER (A)

S.C. Ray, 3/o Late y.N. Ray,
Aged 54 years, R/o F-17/12, Sector•8,
Riohini, New Del hi •■•110085. ..., .Mppli'-'ari u
(By Advocate ; Shri A.K. Behra through Shri Kalyan Dutt)

Versus

1. Union of India through
The Secretary
ninj-Sti y ui i" uuu a uunc>urn>£ji mi raj- i
DepartiTient of i^'Ood &. Putlic Oisi.i j.io»uti^jri,
Krisni Eihawan, New Delhi.

2. Chief Director (ougarj,
Directorate ot ougar,
f \ r i s h i B h a w a n,
New Delhi- Responden cs

(By Advocate ; Sh. A.C. Aggarwal through Sh. Neeraj Goyalj

QRDer„lorali

Hmlfe.Le~Sat,^J^a,kshmL„SmnLijmthm«^ •

Learned proxy counsel for respondents has

submitted an order issued by the respondents dated

7.2o02, ^ copy placed on record. By this order, the

respondent's have stated that tne cctripetent authoi j, L.y ha-s

decided that the impugned order dated 26.9.2001 shall be

treated as withdrawin 'with effect from tne same date and

they are reviewing the matter.

2. Line of the reliefs pra'yed for by the applicant

in the pi resent OA is that the impugned order dated

26.9.2001 should be Quashed and set aside.

■ J. in "view of the abo've facts ano circumstances,
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to withdraw the impugned order dated 2o.'?.2001 b'y their

-T •'^ft--v/~'. O Ov L.
7 o2 - / ft. O , the OA has become infructuous

AccorQingl'y, >jA) is disposed of. No orders as to costs.

(M.P.* Singh) (Smt. Lakshmi Swaminathan)
Member (A) Vice Chairman (J)


